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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 18th December, 2017

G.S.R. 1521(E).—In exercise of the powers conferred by section 12 of the Central Road Fund Act,
2000 (54 of 2000), the Central Government hereby makes the following rules further to amend the Central
Road Fund (State Roads) Rules, 2014, namely:—

1.  Short title, and commencement.—(1) These rules may be called the Central Road Fund (State Roads)
Amendment Rules, 2017.

(2)  They shall come into force on the date of their publication in the Official Gazette.

2. In the Central Road Fund (State Roads) Rules, 2014, in rule 7, for sub-rule (7) and sub-rule (8), the
following sub-rules shall be substituted, namely:—

“(7) No excess cost beyond ten per cent. of the amount administratively approved for the proposal
shall be permissible and the excess, if any, shall be arranged by the executive agency from their own
resources except for the projects of economic importance and inter-State connectivity.

(8) The revised estimates relating to projects of economic importance and inter-State connectivity, if
any, shall be considered by the Central Government and revised estimates of any other projects shall
not be considered.”.

[F. No. NH-11011/2/2000-P&M (Pt-2)]
RAJESH GUPTA, Dy. Secy.

Footnote : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (i) vide number G.S.R. 531(E), dated the 24™ July, 2014 and subsequently amended
vide G.S.R. 619(E), dated the 23" June, 2016.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. A L O K Digitally signed
by ALOK KUMAR

Date: 2017.12.20
KU MAR 12a::0:57 +05'30'



		2017-12-20T12:40:57+0530
	ALOK KUMAR




